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Moscow and -a number of projects were 
agreed to. Now these projects have been 
technically examined by their people; they 
have been technically examined by our 
people; and we have got to meet together in 
order to finalise our discussions and our 
negotiations. Secondly, 1 do not know where 
the hon. Member found that anybody has 
said that there will be no assistance for 
projects. I have made it very clear that they 
have said that there will be non-project 
assistance as well as project assistance. 

SHRI S. S. MARISWAMY (Madras): 
They are reluctant. 

SHRI ASOKA MEHTA: Will you please 
show me from the statement where I have 
said that they arc reluctant? 

SHRI K. SUNDARAM: There were 
reports  in  the  papeis. 

SHRI ASOKA MEHTA: I am not res-
ponsible for what appears in the papers. I 
am before you. I believe in this House the 
Members would like to cross-examine the 
Ministers directly and not depend upon what 
correspondents write from their imagination. 
I am before you. When I am before you, 
when you can cross-examine to your heart's 
content.   .   . 

SHRI S. S. MARISWAMY:   If you arc so 
sensitive, you should have   made the 
statement on the day you arrived here. 
{Interruption) 

SHRI ASOKA MEHTA: I am unable to 
understand, Madam. I am here. It will be a 
part of the record for which I shall be 
answerable. 

SHRIG. MURAHARI: You need not be 
so angry. 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh): When the Minister is answering, 
they should not interrupt like this. 

SHRI ASOKA MEHTA : Madam, getting 
angry is not the prerogative of any one section 
of the House. I would like to make it clear 
that there is no question of project assistance 
not being available if the projects are 
worthwhile projects. The question was raised 
about the World Bank team. The World Bank 
team made certain reports to the J 

World Bank President. They have made 
certain recommendations. After having 
received those reports he has had discussions 
with mc and my colleagues, and after that he 
has agreed that for the Fourth Plan the 
assistance would be larger and more or less in 
terms of the requirements that we have in 
mind. That obviously shows, that patently 
proves that as far as the World Bank is. 
concerned the Bank is satisfied with what we 
have done so far, and what we are planning 
to do is something worth supporting. Then 
the other question is: ''Why are we asking 
another team to come?" We are asking 
another team to come to study the Fourth 
Plan document, because unless they study it, 
they will not be able to reach the precise 
figures about the assistance that we need. 
Various elements in the Plan have to be 
discussed and there should be an agreement 
about foreign exchange requirements. When I 
am saying that they will come to sit with us 
and consider the Fourth Plan document, I do 
not know where the question arises about 
some project which had been decided in the 
past being given up or being altered. 

THE KERALA BUDGET, 1966-67—
contd. 

THE DEPUTY CHAIRMAN: We now 
go back to the Kerala Budget. Mr. G. 
Murahari. 

 
SHRI M. N. GOVINDAN NAIR 

(Kerala): Why don't you speak in Malay-
alam? 
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(Interruptions.) 
I am speaking on Kerala and also on U.P. 

because I want the President's rule to be 
imposed on U.P. also. 

AN HON. MEMBER: We are discussing 
the Kerala Budget. 

 

THE DEPUTY CHAIRMAN: I may 
<iraw your attention that you must now 
concentrate on the Kerala Budget. Please do 
not go to other things. 
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SHRI M. N. GOVINDAN NAIR: Madam 
Deputy Chairman, before I come to the 
Budget proposals proper, let me avail myself 
of this opportunity to thank the hon'ble 
Education Minister for his assurance on the 
floor of this House that the location of the 
next Central University will be in Kerala. 1 
would like to draw the attention of this 
House to another important recent develop-
ment which has cast doubts in the minds of 
our people whether they are full-fledged 
citizens of this country entitled to enjoy all 
the rights and privileges enumerated in the 
Constitution. Our understanding, is that the 
people of Kerala could go and settle down, 
acquire property and all that in any part of 
India excepting the State of Jammu and 
Kashmir. But. recently the Mysore Govern-
ment, under the Chief Ministership of Shri 
Nijalingappa, has come to the decision that a 
thousand families of Keralites who have 
already settled down in Mysore for the last 
ten or twelve years are going to be evicted 
from there and sent back. I know that Shri 
Nijalingappa is a great man. Under his own 
instruction, his picture is now shown in every 
cinema house in the Mysore State. 

SOME HON. MEMBERS:   No, no. 

SHRI M. N. GOVINDAN NAIR: It was 
in the press.   It is not my conjecture. 

SHRI LOKANATH MISRA: So the 
Congress Party would produce heroes and 
heroines in films. 

SHRI M. N. GOVINDAN NAIR: But the 
question is whether the people belonging to a 
particular State can be thrown out like that 
from another State in India. I think there are 
enough laws in this country to take care of 
the anti-social elements. Whether they are 
Keralites or Mysorians, on this ground to 
send away a thousand families of peasants 
who have settled down there is atrocious. 
Everybody knows that our 
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peasantry is very industrious and enter-
prising, and we, who are everyday crying 
about the shortage of food, should take every 
step to encourage such peasants. Instead, 
what is being done? I hope the Central 
Government will look into this matter and 
do justice to those who are in a difficult 
position now. 

Coming to the Budget proposals, it is the 
most disappointing Budget as regards Kerala. 
Why do r say that? If you look at the various 
proposals, you will find that excepting on the 
agricultural sector, no money has been 
allotted for any new enterprise. According to 
the Budget proposals, it is a deficit Budget. 
But this deficit itself is imaginary. I say that 
because from the sales tax proceeds and also 
from the proposed new stamp fees and court 
fees you will be able to make up for this so-
called deficit. In spite of that, even though it 
is not a deficit Budget, no allotment has b;en 
made for any new project. Promises after 
promises were made on the floor of this 
House, especially by my hon. friend, that 
priority will be given to the industrial devel-
opment of our State. But nothing is reflected 
in this Budget about all those promises. 

Even with regard to the proposals that are 
there, in the agricultural sector, I take only 
one or two items that are there to show the 
efficiency with which things are being done 
there. Minor irrigation is a very important 
factor for the development of agriculture. It 
is here that the Government said that they 
have allotted more money this time for new 
projects. Going through the working of the 
agricultural irrigation works, I find that out 
of Rs. 169 lakhs allotted this year, only Rs. 
39 lakhs go for the new works. That is to 
say, Rs. 130 lakhs are for spillover works 
which means that the projects which should 
have been completed by the Third Plan have 
not been completed, so much so that you 
have to allot Rs. 130 lakhs for the spill-over 
works. This shows the efficiency with which 
administration is carried on in our State. 

Then coming to irrigation, there also out of 
10 projects they hope to complete 4 projects 
in 1966-67, i.e. these projects should have been 
completed much earlier, by the end of last 
year, but at least by the 6th year they are 
hopeful of completing these 4 projects. They 
are Pothundy, Periyar, Neyyar and 

Chitturpuzha. All the other projects are in the 
preliminary stage or they might take a few 
more years to complete. They are Gayaihri, 
Kallada, Kanhirapuzha. They are in the 
preliminary stage. Now there is no reason 
why in Kerala even an inch of land should go 
unirrigated. If you go 10 or 15 feet down, 
you will get water to irrigate our fields. 
There are so many rivers there but 
unfortunately according to the statement of 
the Food Minister himself our State also was 
seriously affected by drought this year. Why 
should a district like Palaghat which 
produces so much of rice be affected by 
drought when digging 10 or 15 feet you get 
water to irrigate the land? If you look at the 
schemes, you will find that the smallest 
amount has been allotted for digging wells 
and tanks. According to Budget proposals 
Rs. 5 lakhs have been allotted. This is out of 
Rs. 139 lakhs. And that too is done to 
subsidise the peasants. So, the initiative is on 
the part of the peasants. The Government will 
meet 25 per cent, of the actual expenditure. 
That is the proposal. And to get this 25 per 
cent. I think the peasant will have to wait for 
one or two years. On the other hand if 
emphasis were laid on digging more tanks 
and wells and giving encouragement to the 
peasantry, that would help very much but 
that is not the thinking of the Government. 
This is with regard to irrigation. 

Then I want to draw the attention of the 
Government to another important thing. 
Irrigation is for feeding plants. But as far as 
people are concerned, many people may not 
believe that in Kerala, specially in the 
coastal region, lakhs and lakhs of people are 
suffering from want of proper drinking 
water. They have to go 3 or 4 miles in search 
of drinking water. And Kerala is a State with 
so many rivers. As somebody has said, 
water, water everywhere but not a drop to 
drink. That is the real position in these 
coastal belts. After so many years the 
Government was not able to provide even 
this minimum requirement. I know engineers 
have been sent to other countries to get 
themselves specialised in rural water works 
but now they are working in some other 
Departments. So it is not only plants but 
even people are denied water facilities. 

Then another point raised by my friend 
was the possibility in Kerala of raising 
power.   Last time there was 80 per cent. 
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[Shri M. N. Govindan Nair] cut. The 
shortage of current has affected almost all 
the industries in the State and thrown more 
than a lakh of workers out of employment. 
But still the Government has not cared to 
look into [this question properly and found a 
soluiion. My friend has already mentioned 
that the State had to suffer a loss of Rs. 10 
crores in one company F. A. C. T. We have 
been demanding a thermal plant as a standby 
arrangement. We Were promised a thermal 
plant of 100 MW but when it came to the 
final stage, I do not know who worked 
against it. The thermal plant has been 
reduced to one of 30 MW. At the same time 
I am not jealous of my neighbouring State of 
Madras. But 1 must point out that in the 
neighbouring State of Madras there is 
already a Central project, the Neyveli 
project. The entire power is monopolised by 
the Madras Government and they get 70 per 
cent, profit out of the project. 1 am not sorry 
about it. (Interruption.) The other day the 
Prime Minister herself informed us that with 
French collaboration another atomic power 
plant is going to be started in Madras which 
also will mean some Rs. 40 crores or so. 
When that is the position, why is it that the 
Centre cannot pay some attention to this 
neighbouring State of Kerala? They are in 
chronic shortage of power. When such 
questions are posed, always very sweet 
answers are given but when it comes to 
action nothing materialises. 

Then 1 remember the hon. Minister on a 
previous occasion told us that fishing in 
Kerala will get the first priority. In one of 
my earlier speeches I pointed out the vast 
possibility of developing the fishing industry 
in our State. I thought that at least in regard 
to this, since there, was no competition from 
any other State, we will be able to get some 
kind of help from the Central Government. 
But unfortunately what has happened? I 
went through the figures already submitted 
by the Kerala Government. They have 
allotted some amount for a Fishing Corpora-
tion. When 1 found that Kerala Government 
was going to start a Fishing Corporation, 1 
was very happy about it. But when I went 
through the actual figures and then I found 
the real intention of the Government. I was 
disappointed. What are they trying to do? 
All those ice plants and freezing plants and 
boats, etc. that were already in 

Kerala in possession of the Government, all 
those they are going to transfer to a Corpo-
ration. So what they are envisaging is not 
expansion of the industry but only transferring 
those already existing to a Corporation. The 
fishing industry has great potentialities and 
possibilities of development. Even now from 
fish products you are getting Rs. 6 crores of 
foreign exchange which is 70 per cent, of the 
total foreign exchange from fish export. They 
are only transferring what is now controlled 
by the Department to a separate Corporation. 
Not only that. These prawns of Kerala are 
having a wide market throughout the world, 
and especially it has a very good market in 
America. Now another corporation has been 
formed with 51 per cent, collaboration with a 
company called Messrs. Van Camp Sea-
Food of the U.S.A. And they have been 
allotted a small island near the Cochin Port 
and they have started functioning. Are they 
exploring any new fields? No. They are also 
entering the fields already explored and the 
established shrimp catches. Tney are not 
going beyond that.   So what I mean to say is 
that 
instead of actually encouraging the fishing 
industry in our State by starting a proper 
corporation which will go into the deep sea 
fishing, they are completely ignoring that 
part of it and they are now allowing a foreign 
company to come into the field and compete 
with the existing industry. So instead of a 
new industry coming up this new company 
is only going to ruin the existing industry 
that had already developed in that region. 

In this connection, when they are think ing 
in terms of forming another corporation, I 
am reminded of another corporation that has 
been recently formed. Formerly these was 
the Transport Department in Kerala which 
was running the State buses. The Head of 
that Department was a person drawing Rs. 
800 per month. Now they have formed the 
whole thing into a corporation and the 
number of officers in that corporation 
receiving more than Rs. 1,000 is three. So a 
job that was being done by one man with a 
salary of Rs. 800 is now being conducted by 
three IAS and EPS persons drawing more 
than Rs. 1,000 each. Has there been any 
improvement in the functioning of this 
concern? No, there is none. It is in the same 
state and there has been absolutely no 
improvement. So I say a corporation means 
a huntiag ground for some   high   officers   
either   in 
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service or who are about to retire. I say that 
this attitude and this approach should go. 

Next I shall invite the attention of the 
House to another matter which has already 
been discussed here and it relates to the 
Electricity Board in Kerala. Last time when 
the matter was discussed, it was reported that 
Mr. K. L. Rao was himself rushing to Kerala 
to find out the truth about certain allegations 
that were brought against the Electricity 
Board in Kerala with regard to the giving of 
contracts. There were some complaints 
raised here. And what did we hear 
afterwards? We heard that a Control Board 
had been established in Kerala for giving 
contracts. Here certain allegations had been 
made against the Kerala Electricity Board in 
the matter of giving contracts. And then the 
Minister from here goes and makes 
enquiries. If he had found that something 
was wrong in the way in which the contract 
was given then appropriate action should 
have been taken, by the Minister against the 
Electricity Board. That was not done. What 
is it that they have done ? Instead of 
conducting a proper investigation, they have 
said that we shall have another body to give 
the contracts. You should make a public 
enquiry and find out who is guilty and take 
appropriate action. This kind of imposing 
another body to cover up what has been 
done by the Electricity Board is not good 
and I think in this the Government instead of 
thinking of setting up this Control Board, 
should have organised a public enquiry. 

Madam, before I conclude I have to invite 
your attention to certain other matters also. 
My hon. friend Shri G. Murahari was speak-
ing about President's Rule in Kerala and he 
said that even after the next general elections 
this would be continued, since the Congress 
there will not get a majority. But if that is 
going to happen, I am sure that will not 
happen in Kerala alone. After the 1967 
elections there will be many more States 
where the Congress will be losing its majority 
and so if all States where the Congress is not 
getting a majority are going to have 
President's Rule, then most of the States and 
a majority area in this Republic, will come 
under the President's rule. 

However, the problem now facing Kerala 
is not this question of President's Rule. It is 
something much more than that.   We 

are not going to have any administration in 
Kerala after the 24th of this month. My hon. 
friend from Kerala who spoke just before 
me pointed out that the entire administration 
there is going to be paralysed on the 24th if 
the legitimate demands of the NGOs. are not 
met. That means that if the Government is 
not conceding these legitimate demands 
then not only will there be no democratic 
set-up in Kerala, there will be no 
administration even in Kerala. All the 
offices will be closed. There will be no 
Collectorate. There will be no Munsif's 
Court. There will be no District Judge 
functioning and every government office 
will be closed. This is the position that we 
are facing in Kerala. This is a new situation 
and I do not think any other State in India 
has had to face such a situation before. 
Indeed I do not know whether such a 
situation has occurred in any other part of 
the world. But here everybody seems to be 
very complacent. The hon. Member from 
the ruling party who spoke before me had 
completely agreed that all the demands 
raised by the NGOs. were legitimate. What 
about the weightage? She also said that this 
was not good. Whether it is 10 years or 15 
years is only a matter of opinion and in any 
case weight-age should be given. The other 
day the Home Minister while giving his 
reply said that some increment had been 
effected in the matter of the dearness 
allowance. He forgot to tell you or he 
deliberately did not tell you that by the time 
he gave the increase in the DA they had 
withdrawn the house rent concessions which 
the NGOs. wer« enjoying earlier. 

[THE  VICE-CHAIRMAN (SHRI  M. RUTHNA-
SWAMY) in the Chair.] 

Another demand that the NGOs. had put 
forward was the restoration of the house rent 
that had been taken away. The third demand 
they had put forward was that the DA 
should be on the same rate as was being 
given to Central Government employees. 
They are not asking for the same pay. They 
only say that as far as the DA is concerned, 
it should be the same as that of the Central 
Government employees. So how can any 
reasonable mind object to these demands? 

What is the most remarkable thing is that 
all the NGO organisations are united and all 
the school teachers are united 
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[Shri M. N. Govindan Nair] and all the 
political parties also are agreed that these 
demands are legitimate. In such 
circumstances if anybody feels that there 
will be no strike and if anybody remains 
complacent, then I say he will be living in a 
fool's paradise. So if you want to avoid such 
a situation I think the Government should 
immediately move in the matter and see that 
the legitimate demands of these non-
gazetted officers are granted. 

Then I come to another point. It is true 
last time there was a Kerala Bundh when all 
parties united to support the demand for 
restoring the ration cut. The ration was 
restored but now do you know what the 
position is? The ration was raised from 4 oz. 
to 6 oz. but now you have to pay—I am not 
speaking of the price in the black market—a 
higher price. In the ration shops the price 
has been increased and you have to pay 93 
paise for one kg. of rice. In the Budget 
speech itself the Finance Minister has 
admitted that the prices were going up. So 
this is also a matter which should cause 
serious concern to the Government and 
which should receive the attention of the 
Finance Minister. If they are not able to 
control the prices, they will have to see that 
the price is subsidised. In Kerala, which is a 
chronic deficit State, it has always been the 
practice. The Government subsidises the 
price so that the price may be within the 
reach of the common man. So I think the 
Government should take some steps to see 
that either they control the prices or if that is 
impossible they subsidise the price of rice in 
the ration shops to such an extent that it may 
be within the reach of the ordinary man. 

SHRIMATI DEVAKI GOPIDAS  : As 
they were getting earlier. 

SHRI M. N. GOVINDAN NAIR : Yes; 
we were getting it earlier. So these are the 
things to which the Government has to pay 
some attention. Otherwise what will happen 
is, you are going to be faced with another 
Kerala Bundh. That is the only way. This 
Bundh is a new form of struggle in which 
all sections of the people can participate and 
express their protest against a particular 
policy or policies of the Government. The 
workers can strike work, the shopkeepers 
can close their shops, the transport services 
can stop their services and the peasants can 
refrain 

from working. So this Bundh is a new form 
of struggle when all sections of the people 
get an opportunity to participate in it. And if 
the Government is unmindful of such a 
situation, if the Government is indifferent 
about the demands of the N.G.Os. whereby 
they will be creating a situation when the 
entire administration in our State will break 
down, then the Government should be 
prepared to face a Kerala Bundh. I hope the 
Government will have sense enough to 
intervene sufficiently early to stop such a 
catastrophe. 

Now, I want to draw your attention to 
one or two small things before I conclude. 
Here is a telegram which we have received 
from Ernakulam. The Burmah Shell, the 
ESSO and the Caltex companies have threa 
tened to close down the installations at 
Ernakulam thereby creating unemployment 
to a good number of workers employed 
there. Their plea is that Indian Oil is not 
making them the distributing agents 
and under that plea they are trying to close 
down. Now my suggestion is that the 
Government should avail themselves of 
this opportunity and ask the Indian Oil 
Company to acquire all the installations 
owned by these companies and together 
with them take over the workers also because 
they want a machinery to distribute these 
things there. So why should they not take 
over all these installations? It may not 
cost much; and they can retain the workers. 
When the foreign companies have come for 
ward with this threat, this is the way in which 
it has to be met and I hope the Government 
and the Indian Oil Company .    . 

SHRI P. K. KUMARAN (Andhra 
Pradesh): Indian Oil Corporation. 

SHRI M. N. GOVINDAN NAIR: Yes; I 
hope the Indian Oil Corporation will find 
ways and means by which that can be done. 

And before I sit down I want to draw the 
attention of the hon. Minister to another 
important commitment he has made before 
this House, a commitment about which he 
cannot blame either the State Government 
or anybody else in the world. They 
promised us a shipbuilding yard in the 
Third Five Year Plan. Everybody knows it.   
A lot of noise was made then. 

SHRIMATI   DEVAKI   GOPIDAS:   In 
the Second Plan. 
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SHRI M. N. GOVINDAN NAIR: Yes; 
the promise was in the Second Five Year 
Plan; it was included in the Third Five Year 
Plan and we are now at the beginning of the 
Fourth Plan. 

SHRI P. K. KUMARAN: There is no 
Fourth Five Year Plan. 

SHRI M. N. GOVINDAN NAIR: In 
irrigation, power and other things you may 
have some excuse. Now I would like the 
hon. Minister who was also earlier the 
Planning Minister to tell us why even up to 
this day excepting acquiring some land no 
work has been done there. This only shows 
the colossal indifference on the part of the 
Central Government in matters concerning 
our State. Unless the Central Government 
changes this attitude and pays greater 
attention to the industrial development of 
our State, I do not know what is in store for 
the future. 

Thank you. 
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SHRI M. N. GOVINDAN NAIR : You 
want to solve two problems at one stretch, 
i.e., the border problem as well as our 
problem. 

SHRI SHEEL BHADRA YAJEE: I am 
solving your problem. I am also solving 
your internal Party dissensions. You unite 
together and make a petition to the Presi-
dent. I shall help you to solve your own 
dissensions. I throw a challenge to all the 
Opposition Parties. 
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SHRI S. S. MARISWAMY: I challenge 
the statement of the hon. Member. 

SHRI SHEEL BHADRA YAJEE: I am 
not yielding. 
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SHRI S. S. MARISWAMY: Sir, on a ] 

point of order, on a point of order. The 
previous speaker has said, according to the 
translation that I got from this gadget, that 
there are some irresponsible Members •who 
say that we are hoodwinking America and 
Russia. Is it parliamentary, Sir, to <all a 
colleague as an irresponsible Member? 

THE VICE-CHAIRMAN (SHRI M. 
RUTHNASWAMY): "Hoodwinking" is not 
unparliamentary. 

SHRI S. S. MARISWAMY: He said 
irresponsible Members. I might remind the 
hon. Member that if there is any irres-
ponsible Party it is the Congress Party. 

(Interruptions.) 
THE VICE-CHAIRMAN (SHRI M. 

RUTHNASWAMY): Order, order. Mr. 
Sundaram. 

SHRI K. SUNDARAM (Madras): Mr. 
Vice-Chairman, I thank you very much for 
giving me a few minutes in a near empty 
House at the fag end of the day. As the hon. 
Member said, the Swatantra Party has no 
axe to grind in the Kerala State. Therefore, I 
stand to say a few words about Kerala. 

It is accepted that Kerala is a poor State 
and it is underdeveloped. It is also said that 
it is quarrelsome and it is always a problem 
State. But if we consider the Keralites, once 
they come out of their State, they are hard 
working, they are enterprising, they are 
educated, and they are prospering. Then 
why is it that those people, when they get 
back to their State, are frustrated, they are 
quarrelsome, they are lazy and they are not 
prepared to help themselves. I think that 
under the President's rule, when no single 
Party is ruling, this is the opportune time to 
set things right. Everybody agrees, every 
Party agrees, that industrialisation of that 
particular State is the only remedy for the 
poor condition of that State. What have you 
done for the industrialisation of this State 
for the last few years? 

SHRI M. N. GOV1NDAN NAIR: So 
many speeches here. 

SHRI K. SUNDARAM: Only speeches 
are made. It has been said that entrepreneurs 
are not coming forward from within the 
State. They are very poor. If that is the case, 
they have invited industrialists and 
entrepreneurs from outside by showing them 
some concessions by way of reduction in 
taxes, by way of concessions in power 
charges and things like that; but in spite of 
that not many industrialists have come 
forward. 

It is a well known fact that the real prob-
lem is the Kerala labour. The labour is the 
problem there, and the number of disputes 
raised in the various industries of that State 
is innumerable. When that is the case, what 
steps have the Government taken to set that 
right? They have not made any attempts to 
educate that labour. Now is the time under 
the President's rule for their proper 
education. Mere money alone cannot bring 
out industries; machinery alone cannot bring 
out industries; materials alone cannot bring 
out industries; nor management alone can 
bring out industries. The men also should be 
there. Unless all these things are there, it is 
not possible to industrialise a particular 
State. Therefore, when any one single 
political Party is not in power, when a 
neutral Governor is in power, he must take 
the opportunity for educating the labour in 
that State so that the proper atmosphere  for  
management- 
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[Shri K. Sundaram] labour relations can 
be built up. Only on that foundation proper 
industrial development can take place. 
Since this has not been taken notice of 
during the last few years and since the 
Governor's rule has already been sanctioned 
for the next one year, I hope the Minister 
will see to it and spend enough money for 
educating this labour so that at least in 
future there will be a smooth development 
of industries in that particular  State. 

SHRI V. C. KESAVA RAO (Andhra 
Pradesh): Mr. Vice-Chairman, Sir, I thank 
you for giving me a chance to speak on this 
Kerala Budget. Almost all the Members 
from this side and that side have stated that 
in the matter of industry the State has been 
neglected. It is a fact that during the last one 
year due to drought conditions, due to 
absence of rain, most of the electric plants 
have failed and in addition to that the States 
of Mysore and Madras are reluctant to 
supply electricity to the underdeveloped State 
of Kerala. At times when there is a famine, 
food famine or power famine, the States 
which are adjacent have to come forward to 
help the neighbouring States. We know that 
we have got a Central project at Neyveli in 
Madras and very little power is given from 
that State to this State. Everybody knows 
that it is a Central project and at the time of 
starting this project, it was stated everywhere 
that the power produced in this project 
would be shared by all the three States of 
Andhra Pradesh, Madras and Kerala. But 
that is not being done. And today I have 
seen in the paper that Mysore is giving 
power to Kerala, taking at the rate of 9 paise 
and giving it to Kerala at the rate of 13 
paise. We know that Kerala is a poor State 
and because that State is far away from the 
Capital it has not so much developed 
industrially. 

Another thing is that most of us here do 
not know what development projects are 
taking place there because we have only the 
Budget and nothing else. We have to get the 
administrative reports also to know how the 
departments are working. "Nowadays, there 
is the President's rule there and we must 
know how the various departments are 
working. So in the absence of these annual 
reports we are not in a position to say what 
industries are developed and what industries 
are neglected. 

Then, Sir, I come to another point. We 
can divide the people of this State into three 
categories—those who are very rich, those 
who are very poor and those of the educated 
middle classes. The only thing is to 
rehabilitate or give some jobs to those 
educated middle class people and also to the 
poor labourers. Since there is education the 
middle class people are able to look after 
themselves. But where are the jobs for them 
? I read in some papers that even they are 
not taken into the Navy. Especially the 
people of Kerala are accustomed to the sea; 
a majority of them know the ins and outs of 
the sea. So they will make very good 
navigators. So, they may be taken into the 
navigation field as well as into the Navy. 
So, if the Central Government comes 
forward to find out ways and means of 
recruiting these educated middle class 
people, I think, to a certain extent, the un-
employment problem will be solved. 

Another point that I want to raise is about 
the condition of the labourers. The majority 
of the people are poor agricultural labourers. 
They live in the tea gardens in one corner 
having a small hut. And if anybody goes to 
Kerala and sees the condition of these 
people, one will naturally pity them. They 
do not have proper housing to live in; they 
have a small hut made of coconut leaves and 
most of the people live without proper 
clothing. Even after 17 years of our 
independence, the condition of the people in 
a state like Kerala which we say is 
educationally well advanced, is like this. 
When I went there I found out that these 
labourers are paid very poorly. The wages 
that they are getting are not sufficient even 
for a meal. So, we have to find out some 
work for these labourers. What is the work 
that we can give to these poor labourers? 
There is no land to be given to these 
landless labourers. Therefore, we have to 
open some new industries where these 
underpaid labourers who have no work in 
the agricultural sector can be employed 
safely. 

Another thing is that many Members 
spoke about the fishing industry. The 
Central Government has recently started a 
Fisheries Corporation at Calcutta. 1 do not 
know why the Central Government should 
not come forward to open a Corporation for 
the State of Kerala also? We know that 
Kerala has got a coast-line 
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of about 400 miles and the fishermen are 
living on fish. They catch fish from ordinary 
boats. From an ordinary boat a fisherman or a 
family of four or five members will be able to 
catch fish sufficient only for the family. 
They cannot get more than Rs. 2 or Rs. 3 
worth of fish per day. But if two or three 
families can be clubbed together and if they 
are given trawlers for deep-sea fishing they 
will be able to get more fish. There are all 
kinds of fish on the Kerala coast. We know 
that Kerala is earning a lot of foreign 
exchange, especially through the prawns 
trade, and these people can earn a lot. I have 
got some experience. Some people in my 
State are being trained in the use of trawlers 
for deep-sea fishing and each trawler brings 
one or two tonnes a day. That means that 
they can easily get Rs. 40 or Rs. 50 per day. 
But here in Kerala they use the small boats 
and one or two rupees they get and that is not 
sufficient. They have to get money from the 
moneylenders to repair their boats or to 
purchase the boats or to repair their nets 
also. The money-lender will be taking half of 
the money that they get from their catch of 
fish. So, most of the people, who catch fr h, 
who are fishermen are poor and are not able 
to make a living. 

Another thing is that these fishermen are 
not able to get work for the entire year. 
During the rainy season the sea is very fero-
cious and they will not be able to go out and 
catch fish. In the circumstances, almost all 
these people will be starving. So we have to 
find out some way or some work for them. It 
would be better if we open some cottage 
industries nearabout the sea-coast so that 
these fishermen may be trained in these 
cottage industries and earn something out of 
that. 

Another thing is that the people are suffer-
ing for want of food. I recently visited a 
ration shop in Kerala. With one hand the 
ration rice is sold and with another hand the 
rice is sold in the blackmarket. Each bag of 
rice in the black market costs Rs. 100 
whereas the ration rice costs about Rs. 35 to 
37. This is the condition as regards food 
today. The poor people who have no work, 
who have no avocation and who do not have 
sufficient money have to purchase rice at Rs. 
100 a bag. I think that something should be 
done to rectify this black-marketing in rice. 
We know that rice or other foodgrains are 
not being 

procured in Kerala. But a way must be 
found out so that the rice produced there is 
also procured and given to the ration shops so 
that the people can buy rice and other 
necessities of life to their satisfaction. 

I would say that, especially when the 
President's rule is there, the Central Govern-
ment should put up some industries there to 
develop this backward State of Kerala. 

SHRI P. K. KUMARAN: Mr. Vice-
Chairman, Sir I only want to bring to the 
notice of the Central Government one fact 
which afflicts this unhappy strip of land on the 
southern-most part of our country. For the 
last ten to twelve years some 1,000 to 1,500 
families have been inhabiting the forests on 
the borders of the Mysore State. Now the 
news has come to us that these people are 
being driven out of the place, evidently, by a 
decision of the Mysore Government. 

Sir, these people have been living there for 
the last ten to twelve years and also cultivat-
ing the forest land. They have burnt up the 
bushes and other things. Evidently that 
malaria-infested place has been converted 
into a place where human beings can live. 
Now the Mysore Government has decided to 
see that these people are thrown out and a 
row has been going on. The people are being 
harassed. The Kerala papers are publishing 
all sorts of news. This is rather unfortunate. 
A State which has been facing problems 
after problems, which has been unable to 
solve its problems, a State which is being 
neglected by the Centre in such a way, will 
be faced with another problem. These 
families will go back to Kerala where they 
will have to find out huts or houses for 
themselves. Accommodation will have to be 
found out for them. This will add to the 
problems already existing there. Now this is 
a very unfortunate development and 
something unchari-tableon the part of the 
Mysore Government. 

Sir, Mysore is not an overpopulated State. 
It can keep these people. They should be 
given the right of lease over these areas. 
Instead of that, this attitude of theirs is very 
unfortunate. I hope the hon. Minister will 
take up the matter with the Government of 
Mysore do something in the matter, 
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SHRI M. N. KAUL (Nominated): I am 
grateful to you, Sir, for giving me a •chance 
to say a few words. I have paid only one 
visit to Kerala and, therefore, I do not think 
1 am competent to speak on the local 
politics. But the history of politics in Kerala 
is well-known. Since 1948 there have been 
ten Ministries and four times the President's 
Rule has been introduced. The parties have 
changed and shifted their loyalties. All kinds 
of shifts have taken place in the politics of 
Kerala. That shows that in that State and, 
perhaps, in some other States also necessary 
political conditions are not present, 
conditions which would give rise to stable 
parties based on certain principles. In fact, 
speaking from a detached view, at present 
the position is that each party thinks how it 
can best manipulate politics so as to seize 
power and be in office. That has been the 
picture that has presented itself in that Stale. 

Now, Sir, I suggest for consideration that 
this problem cannot be solved unless the 
Constitution is amended. What is the present 
Constitution in a nutshell? We have adopted 
the British pattern which means that for 
every day of its existence the Cabinet's life is 
in peril when the House is in session. Any 
day a motion of no confidence can be 
introduced, and if the Opposition parties can 
manoeuvre, they can bring about a fall of the 
Government. So each day the Government 
has got to face that problem. In that way 
more attention is devoted by the Chief 
Minister and his colleagues to preserving 
their political life than to the proper 
administration of the State. That has 
happened not only in Kerala but in some of 
the other States too. I feel that much of the 
administrative instability of certain States is 
due to the fact that an enormous amount of 
time is consumed by the Chief Minister and 
his colleagues in maintaining their position 
in the Assembly. Their political life, as it 
were, is hanging in the balance in some of 
the States all the time. That being the posi-
tion, they cannot look to the administration 
in an ordered way. 

Sir, I have been for some time a great 
admirer of the German Constitution in one 
respect. As you, Sir, know, after the fall of 
Hitler, when the new German Constitution 
was made, they made a close study of the 
British Constitution. They have now a 
parliamentary system of their own. 

They have devised a new Constitutional 
procedure which is quite novel. In evolving 
that Constitutional procedure, they were 
influenced by what was happening in their 
neighbouring country, France. Take, for 
instance, the concrete case of Adenauer, the 
ex-Chancellor. Adenauer was originally 
elected Chancellor by a majority of one and 
he was able to continue, as we all know, to 
the great prosperity of the German nation, 
and introduced a great measure of stability in 
the State in the post-war period. 

The provision in the German Constitution 
is that the Chancellor in office cannot be 
thrown out of office except by a special 
procedure. That procedure is that you move 
a motion in the German Parliament, the 
Lower House, 1 think, naming a new Prime 
Minister. There is no such thing in the 
German Constitution as an abstract vote of 
no confidence. That is to say, a simple 
motion that this House has no confidence in 
the Chancellor of the day cannot be 
introduced in the German Parliament. What 
you have to say in the motion is that another 
person, say, Mr. Erhard, be elected as 
Chancellor. In that way a great measure of 
stability has been introduced because it has 
been found from practical experience in 
Germany that whereas there is an agreement 
among the parties to throw out the person in 
office, it is difficult to get agreement on a 
particular name. In view of that position, 
Chancellor Adenauer was able to continue in 
office for a long time. Although in the 
beginning there was opposition to him, there 
was no combined force against him which 
could name another Member of Parliament 
to replace him. I feel that that method of 
replacing an existing Prime Minister by a 
new one is perfectly constitutional, perfectly 
democratic and has introduced an element of 
stability in the German State. I think the time 
has now come when we should depart from 
the strict British pattern and introduce the 
German procedure by amending our 
Constitution. 1 think that amendment is now 
urgently necessary because we arc creating 
more smaller States, and unless we give a 
measure of stability in that way to the Chief 
Minister in office, it will not be possible 
either to improve the political conditions or 
to better the administration. 

SHRI B. R. BHAGAT: Mr. Vice-Chair-
man, the hon.  Member who spoke last 
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has thrown out a very thought-provoking 
idea and it is relevant on this occasion 
because he connected it with the question of 
the extent to which political instability is 
responsible for continued and sustained 
developmental growth in a region or in a 
country. I think 1 entirely agree with him, 
although Kerala has its own problems and 
some of the problems are such that they have 
to be tackled on a national basis, particularly 
its unemployment problem, a very high 
population ratio. The question is how it has 
to be absorbed and how the developmental 
process has to be speeded up so as to meet 
the situation in Kerala. It is true that there 
have been ten Governments and four 
President's Rules and constant shifting of 
party alignments. This has rather aggravated 
some of the economic problems of that 
particular part of our country. As a student 
of social forces I see a very intriguing 
feature that Kerala is educationally one of 
the most advanced parts of our country, its 
people are very intelligent. They have 
produced some of the best administrators 
and thinkers and political leaders. But one 
fact is there that it has led to social rigidity 
instead of social mobility. The kind of 
rigidity in which the society is divided in 
castes and communities is nowhere found in 
that form. The process is there in other 
States also but here it has taken the form of 
almost an inflexible rigidity. 

SHRIMATI DEVAKI GOPIDAS: But 
there is no communal strife. 

SHRI B. R. BHAGAT: Not in elections or 
political systems. That is another 
contradiction. They may be very amiable in 
personal and social relations. As I said, they 
are very intelligent and very advanced but 
they are very rigid in certain matters. 
Anyway, I am not representing the view of the 
Government here because on this matter the 
Government view is not there. I am speaking 
as a person and giving my personal opinion. 
For a State like Kerala, probably the solution 
may be the Weimar Constitution, electing 
the Chancellor by naming him and not by a 
vote of confidence. After all the ingenious 
people of Kerala can name another successor 
and they can do it every month or every year 
or every six months. That is my personal 
opinion. According to me Kerala is a State 
which qualifies or which is ripe for 
introducing through a 

constitutional amendment a Presidential 
form of Government. I think that is the 
answer. Once they select the man, he will be 
charged with the administration of the State 
for a term of four years or five years. I think 
Kerala should give a lead in that. There will 
be other States also suffering from 
instability. I have been closely associated for 
over a decade with the developmental process 
in this country. I say that because of political 
instability, inter-Party squabbles and quarrels 
in other States also the developmental 
process is suffering and the answer to that is 
that we should try the experiment of 
Presidential form of Government instead of 
parliamentary form. He has provoked me 
into entering into this argument but this is 
my personal opinion which I propose to 
venture. 

Then, Sir, coming to some of the points 
raised by hon. Members, some of them are 
not new. They have been repeatedly made 
and several times discussions have taken 
place and we have attempted to answer 
them. If a particular point is not dealt with 
here, it should not be said that no reply is 
given because Members have raised these 
points previously also and at various times 
these points have been answered. For 
example shipbuilding yard does not pertain 
to Kerala Budget as such, it pertains to the 
Union Budget. Therefore, they have been 
taken care of at different times by my 
different colleagues whenever these points 
have been raised, each one of them. 

SHRI   M.   N.   GOVINDAN    NAIR: 
What is the use of saying that they have 
been answered? What we want is the 
shipbuilding yard, not anything else. 

SHRI B. R. BHAGAT: It is coming. 
SHRI M. N. GOVINDAN NAIR: When 

is it coming? 
SHRI B. R. BHAGAT: The Transport 

Minister will explain it. If he wants, I can 
give   him   full   information. 

SHRI M. N. GOVINDAN NAIR: We do 
not want only information. What we want is 
the project. 

SHRI B. R. BHAGAT: I said the Trans-
port Minister will explain it. It does not 
form part of the Kerala Budget. It forms part 
of the Union Budget. 
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[Shri B. R. Bhagat] 
Then I am quite in sympathy with the 

point raised by two hon. Members that the 
people of Kerala who have settled in 
Mysore are being evicted. I do not have the 
full facts but I am told that alternative 
arrangements are being offered to them— 
reserve lands or something. Even if the 
Mysorians had occupied those lands, they 
would have been evicted. If they are evicted 
and completely left to God, I think that is 
rather unfortunate. Anyway, I will draw the 
attention of the Mysore Government. But I 
have been told that alternative lands are 
being offered. Anyway this is a very serious 
matter and I will, on their behalf, draw the 
attention of the Mysore Government to the 
feeling expressed in this House. 

Then my friend, Mr. Govindan Nair, raised 
several relevant points which merit answers. 
He said that there is no new project in this 
Budget. If he sees this year's Plan, which is 
an emergency Plan, the first year of the Plan, 
except Bokaro Steel Plant there is no new 
project in the first year of the Fourth Plan. 
That is because the House laid emphasis on 
the completion of the existing projects so as 
to derive the maximum benefit. At least in 
the first two years this emphasis is going to 
be there. If there is no new project, it is not 
only in relation to Kerala, but it is in relation 
to the other States also. There is no new 
project. The idea is to compensate for the 
past failures and to achieve the momentum 
or to achieve the accelerated rate of growth 
after the third year of the Plan. 

Then he says that the Fisheries Corpora-
tion was only to take over and run the units 
run by the Departments. No doubt the 
Corporation would take over the commercial 
units now being run by the Department. The 
main developmental activities of the 
Corporation would be to go into the question 
of deep-sea fishing. Some hon. Member 
mentioned that Kerala offers very good 
resources in the matter of ocean fishing or 
sea fishing, one of the richest resources on 
the west coast. We are only on the fringe. 1 
think from that point of view   .  .   . 

SHRI M. N. GOVINDAN NAIR: You are 
going in for deep-sea fishing what is the 
allotment? 

SHRI B. R. BHAGAT: Rs. 40 lakhs have 
been provided for this year.   But I agree 

money has to be provided in the coming 
years. It is only a beginning now but this is 
a most important field. 

SHRIMATI DEVAKI GOPIDAS: What 
has happened to the Fishermen's Co-
operative Society? 

SHRI B. R. BHAGAT: If the hon. Member 
gives me the information, I will pass it on. I 
do not know the details. My hon. friend Mr. 
Govindan Nair referred also to the Kerala 
Electricity Board. I think he mixed up the 
two things, the Control Board for Projects 
and the Electricity Board. They are two 
different things. So far as the Electricity 
Board is concerned there have been certain 
cases and matters are now in court. Earlier 
the matter was looked into by the Minister of 
Irrigation and Power and as I said some cases 
are pending and I will not like to take the 
time of the House by going into the merit of 
these cases. 

SHRI M. N. GOVINDAN NAIRJ If the 
matter is still before the court then why have 
this Control Board over the Electricity Board 
to give contracts? 

SHRI B. R. BHAGAT: There is nc-
Control Board over the Electricity Board. So 
far as the establishment of the Control Board 
for the Idikki Project and other projects, is 
concerned, that is a different matter. I think 
the hon. Member also wants this Control 
Board to carry out the projects. We had 
asked the State Government about it. Their 
view is different. They think that it should be 
run depart-mentally. We said that was the 
pattern that we follow in other States. Of 
course they have to take the final decision. 
We shall draw their attention again to the 
need to have the Control Board. 

SHRI M. N. GOVINDAN NAIR: What 
about the enquiry into some of the 
corruption charges that had been made 
against the Electricity Board ? That is why 
the hon. Minister, Dr. K. L. Rao, went to 
Kerala. The issue was raised in the House 
also. 

SHRI B. R. BHAGAT: I will look into 
that.   I do not know the details. 

Then some mention was also made about 
the surrender of funds. Similar points were 
raised in the other House also.   I 
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would like to clarify the position. In 1964-65 
the State Government budgeted for a Plan 
outlay of Rs. 44-3 crores. This was far in 
excess of what the available resources would 
permit. In view of this position and the 
heavy over draft which the State 
Government had with the Reserve Bank, the 
size of the Plan outlay for 1964-65 was 
discussed in June, 1964 by the Planning 
Commission and the Ministry of Finance 
with the former Chief Minister and it w»s 
agreed that the Plan outlay would be kept 
round about Rs. 40 crores. It was also agreed 
that the State Government would effect 
economies in non-Plan and non-
development expenditure so as to reduce the 
deficit. This has mainly accounted for the 
apparent surrender of development funds in 
that year. In fact, unlike in the Second Plan 
the problem in the State's Third Plan has 
been the non-availability of resources and 
not the capacity to spend it. The actual 
outlay on the State's Third Plan is about Rs. 
180 crores, i.e. Rs. 10 crores more than the 
targetted outlay. That is to say, instead of 
Rs. 170 crores it would be something like 
Rs. 180 crores. So, but for this particular 
year when there was special difficulty, the 
overall Third Plan is not having any 
surrender but there is over spending and 
rightly so, because there have been increases 
in the various programmes, in the power 
schemes and others. 

This brings rae to the power programme. 
Mention has been made about the need to 
have more power and some hon. Members 
referred to the power position in the State. 
This subject has been discussed here on many 
occasions, particularly in view of the drought 
conditions and the scarcity of water which 
had affected the power generation. The 
power position this year has been indeed 
very acute and everyone is distressed at this. 
I wish to submit, however, that this was 
largely due to the unprecedented failure of 
the monsoons last year and it is a temporary 
phase. Two of the projects that have been 
under construction during the last four to 
five years would be commissioned in full this 
year and there would be in the course of the 
next few months a substantial increase in the 
generation of power in the State and the 
installed capacity would Increase to 346-5 
MW at the end of this year as against 192-5 
MW at the beginning of the year. 

SARIMATI DEVAKI GOPIDAS: what 
will be the deficit still   remaining,     Will 
there be deficit and power cuts? 

SHRI B. R. BHAGAT: Well, deficit 
would be there. But it is expected that 
when we have put the whole country on a 
national grid and we have also the regional 
grids, though in the first two years there 
may be deficit, later Mysore may have 
surplus and that surplus can be transferred 
to Kerala or Madras wherever it is needed. 
Once this national grid is established it will 
also lead to ............  

SHRI M. N. GOV1.NDAN NAIR: Can 
we depend on Madras to meet the shortage ? 

SHRI B. R. BHAGAT: Mysore will have 
surplus. 

SHRI M. N. GOVINDAN NAIR: What 
about the thermal plant for Kerala? 

SHRI B. R. BHAGAT: As the House is 
already aware it is proposed to establish a 30 
MW thermal plant in the State. The issue 
now is not whether there should be a thermal 
plant in the State of Kerala or not. The issue 
is quite different. There is going to be a 
thermal plant there. A technical committee 
had been looking into the matter and they 
said that a 30 MW thermal plant would be 
adequate. It is not as if there is total shortage. 
It is a question of meeting the gap that is 
caused in the operation due to the various 
causes, sometimes it is due to acute drought 
conditions, sometimes the load factor may be 
going up and down. So to meet these 
variations we want a stabilising agency and 
for that a thermal plant is required. That is 
conceded. But one technical committee said 
that a 30 MW plant would be enough. 

SHRIMATI DEVAKI GOPIDAS: What 
about the other. 

SHRI B. R. BHAGAT: 1 know the point 
and I shall deal with it. The Committee on 
Public Undertakings has also strongly 
recommended as some hon. Members have 
been demanding, a 100 MW plant. So it is 
now a question between one technical 
committee and another. We will have 
another look at it. Even if we do not start 
with a 100 MW plant, we can have a 30 
MW plant and then go in for another unit. 
The prevalent view is in favour of having 
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[Shri B. R. Bhagat] a 30 MW plant now.   
But in view of the recommendation  of the   
Committee   on Public Undertakings, we 
can have another look at it. 

Next I come to the last point and that 
deals with certain land reforms. The hon. 
Member who raised it is not here, but I can 
send him a note showing the steps that have 
been taken and I do not want to take up the 
time in dealing with them now. 

I would like to conclude my remarks by 
dealing with the question of the pay revision 
and the problem of the non gazetted officers. 
I wish to point out for the information of the 
House, Sir, that we have accepted the 
recommendations of the Pay Commission. 
Wherever we have made amendments they 
have been in favour of the lower income 
brackets and slightly adverse to the higher 
income brackets. Otherwise we have not 
made any amendment. The steps taken 
during the last 18 months for improving the 
deamess allowance and pay scales of the 
State Government employees would cost the 
State Government Rs. 12-5 crores per 
annum. More than 90 per cent of this would 
go towards the benefit of the NGOs. and 
such an order of benefit has never been 
sanctioned before in the State. It has to be 
remembered that the orders passed by the 
Government were on the recommendations 
of a Pay Commission and the amendments 
were very very few and they were mostly iii 
favour, as I said, of the lower income 
brackets. The total concessions would cost 
the State Government an additional Rs. 75 
lakhs per annum. It is unfortunate that the 
NGOs. have not responded favourably to 
this. Within the resources available, the State 
Government would always be willing to 
sanction any alternate scheme of increments 
for past service. To go beyond this and agree 
to all the demands of the NGOs. would mean 
Rs. 5 crores to Rs. 6 crores every year. We 
are stretching the resources of the State to 
the utmost and trying to accommodate these 
demands and remove hardships. But to go 
beyond this would mean a very heavy burden 
which the State's exchequer may not be able 
to bear. 

SHRIMATI DEVAKI GOPIDAS: What 
about   the  petrc-chemical   complex? 

SHRI B. R. BHAGAT: That will come. 
That is part of the Fourth Plan.   Let us 

wait for the outline of the Fourth Plan. That 
again is a Central project and we shall have 
to see the Fourth Plan. Just now we heard 
that we have only got the first sketch of the 
Fourth Plan. So let us have the detailed Plan. 

THE VICE CHAIRMAN (SHRI M. 
RUTHNASWAMY): The discussion on the 
Kerala Budget is over. We shall now 
proceed to the next item. 

5 P.M. 

THE KERALA APPROPRIATION (NO. 
2) BILL, 1966 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI B. R. 
BHAGAT): Sir, I move: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of the State of 
Kerala for the services of the financial year 
1966-67, as passed by the Lok Sabha, be 
taken into consideration." 

Sir, this Appropriation Bill covers the same 
ground and I wculd not take up the time of 
the House in making a speech. I move that 
the Bill be taken into consideration. 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRI M. 
RUTHNASWAMY): We shall now take up 
clause by clause consideration of the Bill. 

Clauses 2 and 3 and The Schedule were 
added to the Bill, 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRIB. R. BHAGAT: I move: 
"That the Bill be returned." 

The question was proposed. 

SHRI M.N. GOVINDAN NAIR(Kerala): 
Sir, I heard the reply of the Minister with 
regard to the N.G.Os. The answer that he has 
given is very disappointing. 1 feel that the 
Government has not understood the 
seriousness of the situation. He has been 
trying to give certain figures and he has been 
telling us about the amount involved. But the 
question there is, when all the N.G.O. 
organisations have united and made this 


